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not touch the point I think I will combine this 
point with Mr. Balanandan's point because it 
is the same thing. We have actually taken a 
number of meetings on this issue with the 
trade unions. The entire proposed legislation 
is based on the Ramanujam Committee's 
recommendations. The Ramanujam 
Committee is a bipartite committee. It has two 
parts. One is amendment to the Trade Unions 
Act and the other is amendment to the 
Industrial Disputes Act. As far as the 
amendment to the Trade Unions Act is 
concerned, the Government has taken a final 
decision. I have given notice to the Secretary-
General of the Rajya Sabha for introduction 
of the amendment as far as the Trade Unions 
Act is concerned. As far as the Industrial 
Disputes Act is concerned, we are yet to 
discuss that with some more people. Let us 
see what happens about that. 

As far as the Trade Union Act is 
concerned, I do agree with the suggestion of 
Mr. Mathur that in future we must encourage 
a bipartite mechanism as against the present 
tripartite mechanism. 1 am with you. A new 
law, if and when it comes, will be... 

SHRI JAGDISH PRASAD MATHUR : 
Say "when". Don't say  "if". 

SHRI P.A. SANGMA : Okay, when. I 
withdraw the  word "if". 

As far as employment generation is 
concerned, Mr. Das Gupta asked for removal 
of the ban in recruitment. 

Unemployment problem is the biggest 
problem of the country. There has to be a 
national policy on that. The National 
Development Council had appointed a sub-
committee to go into it. I was a member of 
that committee. We discussed this problem. A 
report of the sub-committee was submitted to 
the National Development Council, and they 
have accepted our report. It contains the 
problems and the strategies for future. I don't 
want to go into the details. 

The Central Government, including the 
public sector, is not a very big employer. Out 
of 319 million workers in our country, the 
share of the State Governments the Central 
Government the Central njublic sector 
undertakings, the State 21—10 RSS(ND)/95 

public sector undertakings and the cor-
porations all combined, is just 19 million, 
while 300 million are employed by others. 

So, removal of the ban on recruitment is not 
going to solve the unemployment problem. 
The problem has to be looked at in totality. 

I do agree with the hon. Member that the 
role of employment exchange has to be 
redefined. I am personally reviewing this 
matter. I had discussions with the Member of 
the Planning Commission in charge of 
employment, and I am convinced that the role 
being played by the employment exchange 
now is not adequate and is not very relevant to 
the present situation. Therefore, their role has 
to be redefined. I am at it. 

Thank you, Madam Vice-Chairman. 

 

The House then adjourned for lunch at 
forty-seven minutes past one of the clock. 

The House reasesmbled after lunch at forty-
eight minutes past two of the clock, The Vice-
Chairman (SHRI MD. SALIM) in the Chair. 

SPECIAL   MENTIONS 

THE VICE CHAIRMAN (SHRI MD. 
SALIM) .' Now, we will take up Special 
Mentions. 

Developed   Countries,    Plea    for   Paying 
Lesser Compensation to the Soldiers of the 

Third World Countries Serving in U.N. 

Peace-Keeping Forces 

SHRI NILOTPAL BASU (West Bengal).: 
Mr. Vice-Chairman, Sir, through you, I would 
like to draw attention of this House to a very 
important matter which has been widely 
reported in the press. It has been reported that 
some of the developed countries have made a 
demand to the U.N. authorities that soldiers 
serving in the U.N. peacekeeping forces 
should    be meted out    a 
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differential treatment, so tar as  payment of 
compensation is concerned.' This wilt have a 
very adverse bearing on the self-respect  of  
the  developing  nations. 

They have claimed that since the cost of 
living is much less in the developing 
countries, when compared with that in the 
developed countries, in case of casualties and 
deaths, a smaller amount of compensation be 
given to those soldiers who belong to the 
developing countries. We also know from the 
report that the representatives of the Indian 
Government in the United Nations have taken 
up this case and they have pointed out that this 
is outright humiliation so far as countries like   
India   are concerned. 

While welcoming  the position of    the Indian  
representatives     in  the U.N.,  we' fed that this 
is a far more serious issue and this has to be 
noted  by the  entire political spectrum of this 
country because this is not the first time that the 
developing  countries   have  been     humiliated   
in this manner.   I  would recall  that earlier, the 
Chief Economist of the World Bank, Mr. 
Lawrence Summers,  while discussing the  
environmental     question,     had  commented,    
"Let    all   the   dirty    industries, pollutine 
industries, be  exported    to    the third-world     
countries     because  environmental costs  are far 
less in the developing countries." Now, this 
trend is emerging in an increasing manner in the 
post-cold war situation  in the  globe.     There-
fore, unless we, the ent're political spectrum  of 
this   country,  stand  like  one  and send the  
right sicnal to the U.N.  and to the  entire     
developed     world,    I    think people will not 
take us seriously and we, cannot  take this thing 
lying down. 

Therefore, I appeal to other political forces 
to associate themselves with this special 
mention Let this House adopt a unanimous 
resolution and let us send it to the U.N. and to 
all the parties concerned saying that the lives 
of our people are no less cheaper than those of 
the people from the developed   countries. 

 

 

SHRI V. NARAYANASAMY (Pondi-
cherry) : Sir, discrimination by the developed 
countries is there in various fields. It has now 
come even to human lives. It is a very serious 
matter. The U.N. should ponder over this. Our 
Government should also take up the issue and 
see that human lives, irrespective of countries,  
are treated  equally. 

 

SHRIMATI KAMLA SINHA (Bihar) : Mr. 
Vice-Chairman, I want to associate myself 
with this Special Mention. I would also like to 
request the Government to take adequate 
action and write to the United Nations so that 
there is no  discrimination. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM) : As narrated by Mr. Nilotpal Basu, 
the Government's representatives in the U.N. 
have already taken up the matter. The whole 
House associates itself with this Special 
Mention. There can be no discrimination in 
respect of human lives. 

Need to reopen Manas National Park and 
save the rhino from Militants and poachers 

SHRIMATI       BASANTI SARMA 
(Assam): The Manas National Park and Tiger 
Reserve in Assam is considered a natural 
marvel as it is the only area where one finds 
an unusual combination of flora and fauna co-
existing. It houses the endangered animal 
species (Schedule I) the pygmy hog, 
rhinoceros, tiger, golden langjir and the hispid 
Bare.    It became the first 


